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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE AT PUNE

ORIGINAL APPLICATION NO.103 of 2022

Prakash Mishrilal Porwal Applicant

V/s

Ministry of Environment, Forest,

And Climate Change and Others. Respondents

REPLY AFFIDAVIT

ON BEHALF OF THE RESPONDENT NO. 4 and 5

I, Sanjay Bamne, District Mining Officer, Collector Office, Dist.

Pune, do hereby state on solemn affirmation as under:-

1. I say that, the Applicant has filed the present O.A. before this

Hon'ble Tribunal alleging the illegal/excess mining activities

being carried out by the Respondent No. 8 to 15, in Taluka Maval,

District Pune.

2. I say that, this Hon'ble Tribunal vide its order dated 0511212022

constituted a joint committee to find out who all are involved in

illegal mining if any, comprising one member each from - i) The

Irrigation Department, Water Resources Division Pune ii), The

District Collector Pune, iii) The District Mining Officer Pune And

iv) The Chief Conservator of Forest Pune. The District Mining

Officer Pune shall be the coordinator of the said joint committee.

Further this Hon'ble Tribunal directed that, the committee shall

T

visit the spot and submit a factual as well as action taken report

398



* h,j{'r

o 1'

Altcttrl
rv.i ,tjGA

within a period of one month from 0511212022 after issuing notices

and giving hearing to the parties.

3. I say that, in view of the above mentioned direction, the committee

members visited the villages with respect to illegal mining on

2311212022 and inspected the areas on which earth has been

excavated. Further this Hon'ble Tribunal by order dated

2710112023, directed the committee members that the survey shall

be made only of those survey numbers which have been mentioned

by the applicant in Original application, Paragraph No. I of the

order dated 0511212022. In view of the same, inspection carried out

along with all the concerned on 0910212023 and detail report along

with details of all Survey Numbers mentioned by the applicant in

O.A. was submitted before this Hon'ble Tribunal. This Hon'ble

Tribunal considered the said report and passed detail order on

2410212023 thereby directed to all the parties to file reply affidavit

4. I say that, the Additional District Magistrate, Pune again issued

Demi Official letters on 28102120223 respectively to Irrigation

dept. and forest dept. thereby directed to take necessary steps in

respect of the illegal mining in the areas which are falls under their

jurisdiction. Further it has been directed to Tahsildar Maval to
:;,

Regn
F{.rt,,i

09/

Dtsr..

I

J.dAH, *
initiate action against the illegal mining if found any on privatelvc

1
Exp. Dr

0/20i4
lands u/s 48 (7) of MLRC. Hereto annexed and marked as Exhibit

T
R I colly is the copy of letters along with its English translation.

5. I say that, in view of the above mentioned directions, office of

respondent no. 7 by letter dated 2810212023 communicated that,

Survey Number l6 from Village Thakursai and Survey Number 21
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from village Kolechafesar, Tal. Maval are declared as reserved

forest. Both Survey Numbers have been inspected by the forest

department on 1610212023 wherein it is found that the mining

activity has been done nearby forest area. As per the measurement

carried out through ETS machine, excavation of 853.43 brass has

been found to be done in Survey Number 2l and excavation of

185.38 brass has been found to be done in Survey Number 16,

Village Thakursai, Tal. Maval, Dist. Pune. Further stated that, as

on the date of inspection no mining activity has been found in both

Survey Numbers. Regarding the illegal excavation has been found

in both Survey Numbers, the Forest officers have registered FIR's

in Vadgaon Maval police station against unknown persons uls 26

(l) a,b,c of Indian Forest Act, 1927.Hereto annexed and marked

as Exhibit R 2 colly is copy of report submitted by the forest

department along with copies of FIR's alongwith its English

translated copies.

6. I say that, the Respondent no. 3 has filed an affidavit before this

Hon'ble Tribunal thereby submitted the details of action taken

against the illegal mining done in the lands falls under their

jurisdiction, it clearly states that during the inspection illegal

minning was found in Survey Number 74 of Village Chavsar and

Survey No. 96 of Village Varu, but the said minning was carried

out 10 to 12 years back and currently no mining was being

undertaken at the said survey numbers and accordingly the

Irrigation department have already filed FIR uls 379 of CRPC

against unknown individuals for the Survey no.s where illegal

+
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mining has been found. Hereto annexed and marked as Exhibit R

3 colly is copies of FIRs filed by the Irrigation Department along

with its English translated copy.

7. I say that, so far as for Gut. no.235, Village Kusgaon, Tal. Maval,

Dist.Pune, which is owned by Respondent no. 12, earlier the

Tahsildar Maval had issued temporary permit for excavation of

soil and Mumrm of 1000 brass but the respondent has excavated

excess quantity of murum without taking permission for the excess

quantity from the Authorities but have paid the requisite royalty

for the excess mining and hence necessary action has been

initiated by passing order u/s 48 (7) of MLRC by the Tahsildar

The said order has been challenged by the Respondent no. 12

before the SDO Maval and the SDO Maval has set aside the order

passed by the Tahsildar Maval. The same has been challenged by

the Applicant before the Additional Collector, Pune and Additional

Collector has asked the SDO to review the order, the same is

pending as on today before the SDO. Hereto annexed and marked

o as Exhibit R 4 colly is copy of the case pending before the SDO

along with its English translation.

'6 I say that, in view of the judgment passed by Hon'ble Apex Court

in SLP 310912011, Jaspal Singh vs. State of Panjab & ors,

regarding to protect Government and Gairan lands, the Govt. of

Maharashtra issued Resolution on l0ll0l20l3. In the said Govt.

Resolution, it has been specifically mentioned that, it is the

responsibility of the concerned department to preserve the

s.?t

n
,I

oFl

Government land in their vicinity. Therefore in case of
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government land, concerned TalathiiCircle Officer, in case of

forest land, local Forest Officer, in case of Gairan and public land,

the concerned Gramsevak, the head of the municipality and in

other case the head of the concerned local body have to take care

in respect of the government land and take necessary action.

Hereto annexed and marked as Bxhibit R 5 is copy of Govt

Resolution dated l0l l0l20l3

9. I say that, The Maharashtra Minor Mineral Extraction

(Development and Regulation) Rules, 2013 specifically states as

under,

2. Definition- (h) (i) (a)-- "Competent Authority" means,- (i) fo,

the purpose of Chapter IV of these rules,- (a) in the case of

quarries situated on the lands owned by the Public Worlcs

Department and Water Resources Department of Government, the

Executive Engineer of the concerned Division in case of the

permits upto a maximum of 25,000 brass for the use of

Departmental work only; (b) the Tahsildar, where minor minerals

are to be extracted and removed

Rule-- 60. Grant of Quarry permits by Revenue fficers over

lands in charge of Water Resources Department, Public Works

Department. - In case of lands tn charge of Departments other

+
o

t, _t

m

+

rOF
than Revenue Department that is, Water Resources Department,

Public Worlcs Department, quarry permits over such lands shall be

granted by the Competent Officer only after obtaining No

Objection Certificate (N.O.C.) from concerned Executive Engineer

in case of Water Resources Department and Public Works
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Departments and Divisional Forest Officer of the Forests

Department,

(Emphasis Implied)

10. Considering the report filed by the Forest department, affidavit

filed by the irrigation department and report submitted by the

Tahsildar it can be summarized as follows :-

Thus it can be summarized from the above table that a total of

7151.81 brass amounting to (7151.81 * 600 : Rs. 42,91,086)

mining has been found to be illegal / excess. Further it is submitted

that out of the 5 sites as per the earlier order of this Hon. Tribunal

4 sites are government lands where illegal mining has been done

Survey/
Gat no.

Village Owned
by

Quantity
Mined
(brass)

Action Taken

t6 Thakursai Forest
Dpt

185.38 FIR no. E-212022-23
filed under the Indian
Forest Act 1927 uls

26(l) A, D, G.

2l Kole
Chafesar

Forest
Dpt

853.43 FIR no. E-612022-23
filed under the Indian
Forest Act 1927 uls

26(l) A, D, G.

74 Chavsar Irrigation
Dpt

415.00 FIR No. 130 I 2022 uls
379 of CRPC filed

96 Varu Irrigation
Dpt

2230.00 FIR No. 197 I 2022 uls
379 of CRPC fiIed

235 Kusgaon R- 12 3468.00 Action initiated by
Tahsildar under MLRC

rules and appeal
pending before the

SDO Maval.
(It's a matter of

Royalty Violation and
not environmental

Degradation)
Total 7151.81

+

r

+
o
o
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since past 10 to 12 years in parts and has not been undertaken
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currently and hence it is not possible for the committee to ascertain

as to whether who has carried out the said mining. And

accordingly action has been initiated by the concerned departments

by filing FIR against unknown individuals for the same. For Gut

No. 235 of Kusgaon which is a Private property owned by

respondent no. 12, the Tahsildar Maval has initiated appropriate

action and imposed fine which has been challenged before the

SDO and the SDO has set aside the said order. Further the

applicant has challenged the said SDO order before the Additional

Collector and it is pending for adjudication

12. I say that the Hon. Tribunal by it order dated 24.02.2023 had

directed the committee to reply as to why they have not submitted

reply in the aspect of how the document were leaked without

bringing them for their consideration first. It is respectfully

submitted that the applicant himself was present for the first

committee site visit for inspection various lands. The applicant

during the visit showed various sites where mining had taken place

and accordingly the committee had formed a tabular chart of the

same. The said information in form of a letter was sent by the

additional District Magistrate to various committee members on

9.1.2023 and hence the said communication was a public

ument. The applicant without the knowledge of the committee

members obtained a copy of the same and circulated it over

Whatsapp message which was defamatory against the respondent

No. 9 & 10. I sincerely apologize before this Hon. Tribunal for the

delay in submitting our explanation against the leak of the report.
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I say that, this office from time to time have instructed all the

department to look after the government land under their jurisdiction

and also instructed the Tahsildar to take necessary actions to ensure that

no mining without permission or excess mining is undertaken by any

individuals and if found to have been done then strict action be taken

against such individuals

Considering the above mentioned facts and the reports,

appropriate orders may be passed.

Hence this Affidavit.

Verification

I, Sanjay Bamne, District Mining Officer, Collector Office, Dist.
Pune, Dist. Pune, do hereby state that I have read the above content of
the aforesaid Affidavit in Para No.l to 12 and that it is true to the best

of my knowledge and belief.

Hence, verified this at Pune on'ilnday of April, 2023

Affiant

I know Affiant

1
-o tl' LoLt '

Sanjay Bamne,

(District Mining Officer, Pune)

Advocate
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frr"TtfUmfr orstoq, yu) - q

mqio uM t ylmrlo n f o d e, 14

frnm ', LLlorluqfi. ArEre qgrrg

ft'qrr{l sqftt,'dtfknfr
iluT

rrl?{tm fti?En.sTfksrtl, gt - t

fgqrr:- q-r.Efl-d ffitr( rrcfid gu) qiffid ontctNtl AppltcAloN NO 103

OF 2022 (WZ) I.A.NO ,19s/2022(wz) & Caveat No.7a12022 (wz)

o.A.No.l.o3 of 20zZ (wz) (wz) fr.lu.o?,?o?3 ihft-qT oTre?rtrsri
Giqa{qrqufr o-ra qr.ir*q rffo erupft-mwr,sFqq f* q*str6
gut tP) efffie'r srilnm qrq-{ tn{fiqtrd,

GTItIqr$ ftkd GG .ht, qr.rt$q erto eruTftoiq,qftqq f* lq-s+6 grt
qiffirm oRrGrNrL AppLrcATroN No 103 oF zozz (wz) q-s-T,r Erg?i erTt t oirqd
qirT-& aro eilt. f,tq qrc-{t ffiffi qlkf, at*oql pTr{t.{ Fdq/ qftq-db n-A--q

erBqail {iutd X$K wr sp fa{rrnar drdlrf, ortr&-& q erErr'-drry t,+d etT,
gqrfl ErqT+A teTur tn-iuqifr q-ffi qilqilfl ridtftd'fflrTil* orrt. a-A-q qErW
rilq eftq g:rurFr (fufiRT E-frM fr{q ?oq3 q$-d r (q) $Tr* slqu} -ljt
'ilur sfrq fttrql isffi vf,Fi;r ar-A sntd d o1gq ffi ot-d-cT fti;eT dlrqr ilq-{
A;-dT oTd fuqi sg;rq At-A ErdA, qTW 6-{ut g. er+f, frqf-{q- srErfrift rduF

orrtut crTETil, f,q)q frffi qo oroi slrreir aTD'or{ eldlqrftm oilq'A

fflrmm qr E{o-f, dworr6 A,-de oilt.
gq{tffi qRa qKRaffi qTrflI, oflTd-3IEmT-{ elmqffm vftrriletrrfr sIMUrq

wrFrE1.g on6m tfi oflq-e gro erqr-S sllqur sFIItkT rTrM rsEI i-o rS, q

dq ffit"qd z6$rqr{ frriq ff'qd 0lr6rtr, 6qfq oil'qq' s1qfi orqffi{ 15earqg t
qr"q" rtro;qlqlfiff-{q',sfr{ry F Wq $ qiffi sredqT gqrqunqT ffi
*r fuifl,dt 'r-qta.s.rfr 

3rs-d-ffi qTFrqg{f, er6l ard: oTd sNr-oqit ft{sqTw

.,tdA *t, fi qrq 3{frvtq rffi qa6o'a *.r*'

*r5-* qr.vlETq 6(Ta qrqrtlto-tur,sftqq etd dc*d gt f, sm
,*r,# "gilq"fi t-t, a* a-m qTeYr trfrf, At-f& 3{Itf,. irlr sTrtYl]=rt
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Maharashtra

Government

Telephone: (Office) O2O-

26r22L14,

Collector office, Pune- 1,

No. K/ S I AloB 12023,

Dated 28.02.2023.
Mr. Himmat Kharade

Resident deputy

collector,

And

Additional district

magistrate, Pune 1.

Sub.:- To submit final report with Honourable

National green tribunal, west zor:e Bench

Pune under order dated 24 .2.2023 passed

by Honourable Green tribunal Bench

Pune on Original Application No. 103 of

2o22.(wz) I.A. No. 19512022 (wZ) and

Caveat No. 14 12022 (WZ) O. A. No. 103 of

2022 (wzl.

You are aware that, Original Application No.

103 of 2022 (WZ) is filed with Honourable

National green tribunal, west zor1e, Bench Pune,

and concerned department is fully responsible to
17
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protect land, building, etc. occupied and

possessed by concerned department under

government resolution, circular and notice, etc.

passed from time to time by government, and you

are the designated authority regarding general

mining or mining digged, taken or used it or

digged, used, etc. under 2til of Maharashtra

general mining digging development and

regulation rules, 2OI3, and no objection of your

department is declared binding to dig land in

your jurisdiction under rule 60.

You know you are responsible for digged

land in your jurisdiction under above fact, but

you are not considering it seriously and you are

delaying to act strictly, and it is so serious that

observed avoided purposely when your

department is responsible during hearing held at

Honourable National Green Tribunal, West Zorte,

Bench Pune regarding your legal advisor by you.

18
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Hence Honourable National green tribunal, west

zor'Le, Bench Pune passed order from time to time

on hearing said case, required instruction is

given you under said order and instructed to

submit its report on proper action under rule

regarding digged land in your jurisdiction, but it

definitely not just and proper for1S

administration that your department not acted

strictly.

This is to order you hereby under order

passed on 24 .2.2023 on hearing case filed by

Honourable National green tribunal, west zot1e,

bench Pune to confirm s. rro.lg. no. on carrying

survey from land records department of land

digged at g. no./ s. no., village under case filed

with Honourable National green tribunal, west

zone, Bench Pune in your jurisdiction and to

submit its action report on submitting its final

report through legal prosecutor of your

19
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department in any case before 10.03.2023 with

Honourable National green tribunal, west zorle,

Bench Pune.

Note seriously you are responsible fully for

same, if remarked said case by Honourable

bench in future if you not submitted your final

report of your department with Honourable

National green tribunal, west zor1e, Bench Pune

under order dated 24 .O2.2O23.

Encl.- Copy of order dated 24.02.2023.

sd/ -,
28.2.23

(Himmat Kharadef
To,
Mr. H. R. Jadhav,
Zonal forest officer, Maval.

Copy to - Honourable deputy forest officer, Pune

division, Pune.

Requesting to ask the concerned to act

strictly regarding digged land in your jurisdiction

20

411



under petition filed regarding digged land at

Pavnanagar with Honourable National green

tribunal, west zone, Bench Pune by concerned

officer of your jurisdiction and to act in first

preference to submit its full report with

Honourable National green tribunal, west zone,

Bench Pune.

sd/ -,
28.2.23,

(Himmat Kharadef
Additional district magistrate, Pune.

21.
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5ttsft, (qilqft,q): o?o ?qt??eju

ffifrrrrbq,Sd- q

frqw

sfr. ffinwr$
ffiffi

NEI

orfrRirffi,gfr- r

frqq:- qi'.ffto ffitre dcftd gt qiffid oBrGtNlL APPLlcArroN No 1.03

OF 2022 (WZ) I.A.NO.19s/2022(wz) & Caveat No.1'4/2022 (wz)

o.A.No.103 of 2022 (wz) (wz) fr,lY.o?.?o?? ffian sntYn$ilT
siqc.{qrflfr ZFp=I qT.Tr*q rtto qqlfiovr,qR-qq €}T Eisrn-d

gt tp) rfffir srdrnf, lrrf,{ o{ufqrqil.

cTrrruir{ frRrd ent ot, qr.TrElq r0-o 'qrzn$o*qur,qkqq' e}* qs+s g+
qi#ra oRtGrNrL ApplrcAroN No 103 oF 2a22 (wz) rrrwr qr€rf, orTt t qTqd
qiTd ma'sITt, d+q yrT{fir+ ffiffi qrR-f, A,*-dqr yrrcFi frrfq'/ qM- iltq
orfuqq-iT Fi{rfi XwN wr e' fuiirnan drdrnd ailn-Ad q oTfu-q-eur bffi elf,,
qqTw qorfrt te{ur firrqifl trffi q-qrf,flrt it-dftd ffiT.Trfr 3iTt. ilQ"'Tdt-flq
r1ur {sfi1-q vgqrT (fr-m1qT q ftffi ft.qr ?oe3 qrfia ? (rfl) g-sm ilrqrt qri
,llur qFrq ftitqT sffi setFrr A,d ar$d t oigq ftA sr$-cr fthqr Fqrqr qrq{
frar cni ftirr s-eqq ffi qrr6d, qrq.{ s-{t g. qrqf, furf{q mM rE![{
oilrIE clTETe[, ilQ"' ft-qq qo er-;{t elrqe{Il arBm.R e)Tftftm senrqrsT& silira
foilryfr qI Eter Eitrq-oN-dE tr&-A sIrS.

sqnffi qR6r sqRq-ft sTaf,T, oiltrd cIfttnm #dTwftcr srrrmmra oTrqqq
wirrEm eTrild t& errr$ arr erg+S olrqrry qrnsil rttftqt rrmr t-s qr$. q
d-s errqrs EF$rqNr fuq o-ftr olrard, olqt f+{THN[ 3il-&-& sn*, fr qlq orfryrq
rhflr qqsqT-fr s{rt.

?flTd- ff.flSq qft1 qtq"tftFror,qfuqq et* ffid gq qifr sffi
qr6$'rFfi -gflq"ft tsT ffi ffi olrtqr ftrfBd t,-fd o{rtf,. ror en{qn?Tg
snqurit{ erms-qm'rqT E_qqr +uqI-f, t-g-{ oil.rd GIkqtK e}-*tq$-f, E{rd?w B-dg=rqr
Trflff, ft"qrilWm sf"ril o-rr{rS o-rq gltll.lrql o{-Eqrm HrE{ ewtqi-q-ir ft+{r

a
ffiio :zLloluu3

I
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tuqrq ordt dr\. cr{ slrfr r\tll,,t $ilqdl [firlrl.yrgt tr)it iu{l) .frf(rffql rl)rt ,url}

fi stq q-qahT !{nslt,{ q*rr r1)rq ..l uFlrt ;ttil},

{t.qf$q mtn oqf{[{'lqt{rrl,1]llrm l)rl t;il,lrlJit t1rr),L1i,f) r;l{rl(,1 ill{[ir^'ll

trfi-{qfqT gqarflqT oflqrp) hlirU Qn,o?,lo?l t)r,[ rll['Il ,1,r,)r,,lt ,rtp,)y1p11

3IT{Tv{ qtf,rt en$rttql l\{rr,)rqtn r)rr qti\tt rril, rttrt,l} qli''l,trtll,itrlr'.1 r11,qlr{hl

Et-d emtfoWf,ql\qq r)a tigrlli: quj,qi,i),1;J ,ltrllgl itl,{l(,Jr,ril tf,fr(uf11f}1;1

qrq,T{.1./q.1. ,T$ s$crrm $ttc']e\ strt' lrult [j],'rt,rll;lJ r1)';1ul) 1ll,) iltlll(i{,t
frqFnaqq r{d-d t'wq w.t,/{".;t,{l hRtrrlj {,u?f"), flr.iu,l rt,trt {):{ r:rr,}c,*il
.tt"f g1FM g-Np1qgm hqq1;$Tp' 3ltrtdql{tqt,tt 11)rr1 ill ihtr,l1.! ih{t,l}, tf

iltqwf,fl s{Psq orfirf, m,Wq u-0n ;rllrtl"lJqi(rr1,11[i);1r1 rl)x t,,ii,1rf)tr 1{,,),

ft.ro.otr.1o?tr rr*f, S)"r-",il-bt qftltq?fl.fit on,lo) Itrnqtr) iurt,)d)t nrf'firri,l,) rli,)
q{t-f, $r{{ s-$q FqFiKirqT q-.Jqrmq ot$Tm qI qilrtlflrltil iu,,i'r {i(,,Jir rrt,rt.

krTqt ?8.o1.qo13 l1-dln[r ontrn tld lil?llrRittt iltijilliit i]lJrf ut llHt')
fflTrrrpT qT.g1$q Etd qrqrfi$roi,qltqq e}e sieyrl"|ar 11',), rli')ip.r} r{1.1r ;t

&erg qfrqTn qieis',ffo qifl wqm q-s'wrqr rFJurspl'1111)f o1).".lnn{t trl.{t,{rt,l}

sffi qqmflt oil-q-d {rBf, qTfl rtfYqtt '|tcr 
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Mr. Himmat Kharade

Resident deputy

collector,

And

Additional district

magistrate, Pune 1.

Sub.:- To submit final report with Honourable

National green tribunal, west zor:re Bench

Pune under order dated 24.O2.2O23

passed by Honourable Green tribunal

Bench Pune on Original Application No.

103 of 2o22.(wz) I.A. No. r95/2022 (wZ)

and Caveat No. l4l2o22 (WZ) O. A. No.

103 of 2022 (wZ).

You are aware that, Original Application No.

103 of 2022 (WZ) is filed with Honourable

National green tribunal, west zone, Bench Pune,

and concerned department is fully responsible to

protect land, building, etc. occupied and

Maharashtra

Government

Telephone: (Office) O2O-

26t22tL4,
Collector office, Pune- 1,

No. K/ S l A/oB l2023,
Dated 28.02.2023.

concerned
22

possessed by department under
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government resolution, circular and notice, etc.

passed from time to time by government, and you

are the designated authority regarding general

mining or mining digged, taken or used it or

digged, used, etc. under 2 (J) of Maharashtra

General Mining Digging Development and

Regulation Rules, 2013, and no objection of your

department is declared binding to dig land in

your jurisdiction under rule 60.

You know you are responsible for digged

land in your jurisdiction under above fact, but

you are not considering it seriously and you are

delaying to act strictly, AS observed, it is so

serlous.

Hence Honourable National Green Tribunal,

West Zone, Bench Pune passed order from time

to time on hearing said case.

23
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Hence Honourable National green tribunal,

west zor1e, Bench Pune passed order from time to

time on hearing said case, required instruction is

given you under said order and instructed to

submit its report on proper action under rule

regarding digged land in your jurisdiction, but it

1S definitely not just and proper for

administration that your department not acted

strictly.

This is to order you hereby under order

passed on 24.2.2023 on hearing case filed by

Honourable National green tribunal, west zor1e,

bench Pune to confirm s. no./g.no. on carrying

survey from land records department of land

digged at g. rro.l s. no., village under case filed

with Honourable National green tribunal, west

zone, Bench Pune in your jurisdiction and to

submit its action report on submitting its fina1

report through legal prosecutor of your

24
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department in any case before 10.03.2023 with

Honourable National green tribunal, west zone,

Bench Pune.

Note seriously you are responsible fully for

same, if remarked said case by Honourable

bench in future if you not submitted your final

report of your department with Honourable

National green tribunal, west zone, Bench Pune

under order dated 24.2.2023.

Encl. :- Copy of order dated 24 .2.2023.

sd/ -,
28.2.23,

(Himmat Kharade).
To,
Mr. Vijay Patil,
Executive Engineer (Pawna Project),
Water Wealth Department, Mangalwar Peth
Pune.

Copy to - Honourable Superintending Engineer,

Water Wealth Department, Mangalwar Peth

Pune.

25
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Requesting to ask the concerned to act

strictly regarding digged land in your jurisdiction

under petition filed regarding digged land at

Pavnanagar with Honourable National green

tribunal, west zor1e, Bench Pune by concerned

officer of your jurisdiction and to act in first

preference to submit its full report with

Honourable National green tribunal, west zorLe,

Bench Pune.

sd/ -,
28.2.23,

(Himmat Kharadef
Additional district magistrate, Pune

26
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Mr. Himmat Kharade

Resident deputy

collector,

And

Additional district

magistrate, Pune 1.

Sub.:- To submit final report with Honourable

National green tribunal, west zor:re Bench

Pune under order dated 24 .2.2023 passed

by Honourable Green tribunal Bench

Pune on Original Application No. 103 of

2o22.(wz) I.A. No. L9512o22 (wZ) and

Caveat No. 14l2O22 (WZl O. A. No. 103 of

2022 (wz).

You are aware that, Original Application No.

103 of 2022 (WZ) is filed with Honourable

National green tribunal, west zone, Bench Pune,

and concerned department is fully responsible to

protect land, building, etc. occupied and

Maharashtra

Government

Telephone: (Office) O2O-

26L22r14,

Collector office, Pune- 1,

No. K/ S / A/oB /2023,
Dated 28.02.2023.

concerned
27

possessed by department under
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government resolution, circular and notice, etc

passed from time to time by government, and you

are the designated authority regarding general

mining or mining digged, taken or used it or

digged, used, etc. under 2 (J) of Maharashtra

General Mining Digging Development and

Regulation Rules, 2013, and no objection of your

department is declared binding to dig land in

your jurisdiction under rule 60.

You know you are responsible for digged

land in your jurisdiction under above fact, but

you are not considering it seriously and you are

delaying to act strictly, as observed, it is so

serlous.

Hence Honourable National Green Tribunal,

West Zorte, Bench Pune passed order from time

to time on hearing said case.

Hence Honourable National green tribunal,

west zor1e, Bench Pune passed order from time to
28
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time on hearing said case, required instruction is

given you under said order and instructed to

submit its report on proper action under rule

regarding digged land in your jurisdiction, but it

definitely not just and proper for1S

administration that your department not acted

strictly.

This is to order you hereby under order

passed on 24.2.2023 on hearing case filed by

Honourable National green tribunal, west zone,

bench Pune to confirm s. no./g.no. on carrying

survey from land records department of land

digged at g. no./s. no., village under case filed

with Honourable National green tribunal, west

zorle, Bench Pune in your jurisdiction and to

submit its action report on submitting its final

report through legal prosecutor of your

department in any case before 1 0.3 .2023 with

29
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Honourable National green tribunal, west zor1e,

Bench Pune.

Note seriously you are responsible fully for

same if remarked said case by Honourable

bench in future if you not submitted your final

report of your department with Honourable

National green tribunal, west zor1e, Bench Pune

under order dated 24.2.2023.

Encl.- Copy of order dated 24.2.2023.

sd/ -,

28.2.23,

(Himmat Kharade.)

To,

Mr. Madhusudan Barge,

Tahsildar Maval.

Copy to - Honourable Deputy Divisional Officer,

Maval, Mulshi, Sub Division Pune.

Requesting to ask the concerned to act

strictly regarding digged land in your jurisdiction

under petition filed regarding digged land at

30
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Pavnanagar with Honourable National green

tribunal, west zor1e, Bench Pune by concerned

officer of your jurisdiction and to act in first

preference to submit its full report with

Honourable National green tribunal, west zone,

Bench Pune.

sd/ -,

28.2.23,

(Himmat Kharade)

Additional District Magistrate, Pune.

31
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OFFICE OF ZONAL FOREST OFFICER
VADGAON MAVAL

At Post Vadgaon Maval, Taluka Maval, District
Pune,

Forest Officers Quarters, Vadgaon Maval, Taluka
Maval, District Pune-412 106.
E -mail : rfovadg aon@grnail. com

O.No. A/ C l L / 1991 / 2022-23 Date: 28.02.2023

To,

Hon'ble Resident Deputy Collector,

Additional District Magistrate Pune.

Sub.: To follow as per site inspection under

order passed on 27 .OI.2O23 by Honble

Green Tribunal Bench Pune on Original

Application no. 103 of 2022 (WZl LA. No.

L9512O22 (WZ) & Caveat No. | 12022

(wzl.

Ref.:1. Letter no. K/K/373/2023, dt. 30.OI.2023

of Collector Office Pune (Mining

Department).

2. Letter no. K/K/446/2023, dt. 03.02.2023

of Collector Office Pune (Mining

Department).

3. Letter no. K/S I A|OT 12022 dt.

12.02.2023 of Honble Resident Deputy

6
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Collector and Additional District

Magistrate, Pune- 1.

4. Your letter no. KIS / A/OB 12022 dt.

28.02.2023 received by our office by post

on 20.02.2022.

5. Your letter no. KIS / A/939 /2022 dt.

24.O3.2023.

6. Letter no. Al 214 I 2023 dt. 26.03.2023 of

Forest Officer Devle.

With reference to above reporting that, you

have instructed, ordered in detail regarding

guidance under reference no. 1 and 2 above

regarding digging carried at land of forest

department in our office jurisdiction under order

passed from time to time regarding hearing

concluded by Honble National Green Tribunal

Bench Pune Court, since Hon'ble National Green

Tribunal, West Zorte, Bench Pune filed Original

Application No. 103 of 2022 (WZ).

Hon'ble Court appointed committee under

interim order passed on 16.01.2023 under case

7
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with Hon'ble National Green Tribunal, West

Zorte, Bench Pune regarding same. It is

considered with committee appointed. Forest

Department Zone is observed digged primarily as

inspected jointly with him there.

Accordingly Survey No. 16 Village Thakursai

and Survey no. 2L Kolchafesar are declared

forest reserved under our office records. Forest

Department carried survey on L6.O2.2O23 of

Survey No. 16 Village Thakursai and Survey no.

2L Kolchafesar, SlNCC survey boundary of the

said land is not marked and since doubt is arised

whether land digged is there under forest

department zorre during site inspection dated

09 .O2.2O22. Land digged there is observed at

survey number mentioned near boundary of

forest department. And observed Survey no. 21,

Village Kolechafesar, Taluka Maval, District Pune

1S digged at 853.43 brass and Survey no. 16,

8
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Thakursai, Taluka Maval, District Pune digged

185.38 brass during ETC Survey carried by you

and presently said land digging is stopped.

Hence concerned forest officer of Chavsar

and Devle forest zor,e of Forest Office Devle of our

office complained under P.R. no. Al6/2023 dated

27 .O2.2O23 and P.R. no. E l2 /2023 dated

27.02.2023 regarding digged land of Survey no.

16, Village Thakursai, Taluka Maval and Forest

Survey No. 2L of Village Kolechafeshwar, Taluka

Maval. Case is filled against unknown person

since accused not found under said case and it is

under further investigation. This report is

submitted with you for further kind proper

information and action.

Encl.: Annexure as above.

sd/ -

Forest Zonal Officer,

Wadgaon Maval.

9

432



E!

Copy to :- 1. Honble Deputy Forest Officer, Pune

Forest Division, Pune, for kind information.

2. Honble Assistant Forest Officer WS (P.) Pune,

for kind information.

10
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E ' 7a- 23 '5 /' "

sn'n+rr.f- 'or,l 'r;rf),Qra 4- u<ri * qa zg ce) or, T . 1r 
"r>

ce. ffr{ dia : (ormro-o errrem)

ql. T€ffi fuorq,

,:\\ ilg.*.,,t ^n. )r, s e"t

qu. T6t dtqfur-qr o{k",-qr$ rsnr0, q,u ?r r*Frrr , 
W4.furfi,hftfr oTvetoT fu,,r a-xtgtcr. -).-ra:.tI CgrfrS>.h-

(icl6gd / E"TqI6Iralale)-rcrf,lrd/ strffi{i?Erfird-emt 1 / l qqC;tre)

.)' ,'
, ,.i,
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Annexure of Government Resolution No. TRS-

12 I 2O20IC.N.2 03 I F6, Dated 25.Or.2O2O.

330 1 78

FIRST INFORMATION OF FOREST CASE

(Maharashtra Forest Code, Part 2, Para 6.21

1. Number /Year:- E-2 /2022-23

2. Date: 27.O2.2O23.

3. Concerned Zone : Devle

4. Division: Devle

5. Forest Zone: Vadgaon, Maval,

6. Forest Division: Pune.

7. Information of case : (to write on backside

page if insufficient place is there to write, to use

A-4 paper separately, if more writing is there and

to enclose it with all copies).

Carried site inspection on 09.01.2023 of Survey

no. 16 Villager Thakursai with committeet

appointed under Hon'ble Court order. Village

Thakursai, Survey no. 16, Total 3 guntha land is

t4
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observed digged. Village Thakursai, Survey no

16 digged land is there in forest department

zone, hence forest department carried survey on

16.O2.2023. Forest department land is observed

digged, hence forest case filed against unknown

accused. A digged land is O.O2 H.R. Further

ingestion of accuse is started.

8. Detail of goods seized :-

9. Details of accused (mention name, &Be ,

address, if found. To record if being unknown) :-

Unknown person.

10. Place of offense (mention latitude and

longitude as per GPS where is possible) :

Survey no. 16, Village Thakursai, GPS Reading

N- 1 8.39'1 8" - E-7 3"29'54".

1 1. Act and section (mention act and section

applicable prima facie under offense case) :-

15
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Forest case fiIed under Section 26(a)(d)(g) of

Indian Forest Act 1927 .

12. Other record (if required) :

13. Case filed at :

Survey no. 16, Village Thakursai.

14. Signature, name and designation of officer

file case : Sd/-

Smt. Mohini Narayan Shirsat, Forest Officer,

Chavsar, (Add.) Devle.

(Office copy / Forest Officer Copy I Forest Zonal

Officer copy / Deputy Forest Officer Copy (Tick

mark) what is applicable).

16
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330 1 33

FIRST INFORMATION OF FOREST CASE

(Maharashtra Forest Code, Part 2, Para 6.2)

1. Number/Year:- E-6 12022-23

2. Date: 27.2.2023.

3. Concerned Zone : Chavesar,

4. Division : Devle

5. Forest Zone: Vadgaon, Maval,

6. Forest Division: Pune.

7 . Information of case : (to write on backside

page if insufficient place is there to write, to use

A-4 paper separately, if more writing is there and

to enclose it with all copies).

Site inspection carried on 09.01.2023 of Survey

no. 21, Village Kolechafesar with committee

appointed under Honble Court order. Total 2

guntha land of Survey no. 2L, Village

Kolechafesar is observed digged. Forest

department carried survey on 16.02.2023 since

1.1.
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land digged at Survey no. 21, Village

Kolechafesar is under forest department. Forest

case is filled against unknown accused, slnce

observed digging carried at forest department

land. Land digged is admeasured O.O2 H.R.

Further investigation with accused is pending.

B. Detail of goods seized :-

9. Details of accused (mention name, 38€,

address, if found. To record if being unknown) :-

Unknown person.

10. Place of offense (mention latitude and

longitude as per GPS where is possible) :

Kolechafesar Survey no. 21, GPS Reading N-18.

40'39' - 73,27'42".

1 1. Act and section (mention act and section

applicable prima facie under offense case) :-

Forest case fiIed under Section 26(al(dXg) of

Indian Forest Act 1927 .

12
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L2. Other record (if required) :

1 3. Case filed at :

Survey no. 21, Kolechafesar.

14. Signature, name and designation of officer

file case : Sd/-

Smt. Mohini Narayan Shirsat, Forest Officer,

Chavsar.

(Office copy / Forest Officer Copy I Forest Zonal

Officer copy / Deputy Forest Officer Copy (Tick)

what is applicable).

13
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-------·---·--··--- -- - -----------

.f.lR.S.T . .lNf O.R.MATJO.N .. RE.P.O.RT .. 
(Under Section 154 Cr.P.C.) 

'R'�lf�� 
(�If C\ "1 V � �T ffltm) 

N .C.R.B (�.flt.3ITT'.'lft) 

l,l,F.-1 (�� � Ql'tit • �)-

1. D istrict (�): � wtv1 P.S.(�); ffi1J!Tlfii'!T � Year(�): 2022 

FIR No.(� � lfi.): 013_0 Date and Time of FIR (ll. «. � � �): 27/07/2022 16:25 � 
' ............................ .............. ·=·-.. 2.: S.No. (3'.ili.) !Acts (,,m.u-1<1-,) .............. T ............ t��--mi .. 'il(o .. ..... .

'Sections (�1') 
1"•�·l9'\'"·············· .............. ......................... ........... ... . 

3. C•> Occurrence of offence (�rtfi �T):
1. Day(fm): �

Time Period 
(�tft}: 

m 4 
Date From (� lITTl:f): 
D ate To ( ��'qmf): 
Time From fc),h1�-1): 
TlmeTo(�): 

lb) Information received at P.S. {� ��� � ifl1Jl): 

15/07/2022 
15/07/2022 
11:00 ◄� 

11:00 � 

Date(�): 27/07/2022 
lclGeneral Diary Reference (�f11'fl �l 

Time (ta!): 14:00 � 

Entry No. ('-i)c: ·it>.): 011 Date & Time (R°'fiifi 31� �a1): 

4. Type of Information ('lrit"cfi'if! !T<hT'(): �
5. Place of Occurrence (ll�TH«ii}:

27/07/2022 16:15 ifJ 

1.l•)Direction and distance from P.S.(4\�-tt 01u1trq1'ff.-1 f?.u1 i'l 3icH): it 25 Ri-.Jl
Beat No.(� i2'1,I: 

(bl Address (qm): � 

(c)·ln case, outside the limit of t his Police Station, then (m � � � �):
Name of P.S.(qn:;frn cl��):

Dlst rict(State} (�(�)): 

6. Complainant / Informant (��'{/'TT� �):
l•) Name (�): � "lm �
(bl Father's/Husband's Name(� / � 1"
(cl ffl\�/Year of Birth(���): 1991

(e) UID No. (�.arrlt.t\. lti.):
(fl Passport No.('qR(f-'.{ �.):

Place of Issue (� ft$if>Tlll}: 

(d) Nationality (��llc<f): �

Date of Issue (� cITTm): 

(g) Id details (Ration Card,Voter ID Cardt�assport,UID No.,Drlvlng License.PAN)
� � ('n� m ,'@G@l w.J .�. i31T{� �., ��ffl'T �:ii�. tt.i <lilt 1 

it·�;:.l&. rfct.!ype (30�q:� �.>........ :r-� �.���er __ <.��:iRTtfl __ 
�

! ....

(h) Address (lffll):

l 

EXHIBIT R 3 COLLY
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N.C.R,B (lf-i.�.3f1Vf\)

----------------�,(�ff��. Cl) 

Ch) Address (�): ----··-- ---------- - -·· 
I S.No.(3f. I Address Type (q�u,il!Address(trnl)

lli,) 111'�) .. .. �-=== -········----·····-······ ·1- t�f.ltTl'll. - -· :�·gur,'i:liurrnoormiffur ,TJ\·iifiilui.�.'ITT«i 

2 � Qfil ·· [�:ffet.�)urrtiiifmiftur ;gur. ��
'.
.�. ·

(I) Occupation (�):

(J) Phone number (ffl -f.): Mobile(� :et.): 91-9764481111 

7. Detalls of known/suspected/unknown accused with full particulars (liT�tt 3f�H�RTT /��/3RtiD-aft
� � irel):

i �f i 1:::�) 

-I
All

as <-•) !�•�;����-;
m• ___ :•::"' Addr�• !�

1

:J

! . go)' miftur, �. "1ffif
i_ _ _ . -·-··• _,__ _____ __, ___________ l� --·--·�-------'------

8, Reasons for delay In reporting by the complainant/Informant (<1diNC:I'<� �-� mt>R
ql'(O<mft<1 � �): 

9. Particulars of properties of Interest (�t.fm '11<'1"1\1-qf ��):
i S.No. jProperty Category !Property Type \Description (i:TUR)
. (3f.i5,) ,(� <M) :(� >l<m') 

10,Tot:�1 v�lu� �; property (In Rs/-)�(mfui � im-lffl 
��(�-�)): 

11 Inquest Report/ U.D. case No., If any (n<{l�'t(c �/�·�WITT-or 
. �.,� 3FAef'.ll'8)): 

;.·•·········· .. ...... ;- .......••............ ··•······· .................. .::A .. : ;S.No. (Jr. ;UIDB Number (�.3ITTT.G1., 
jfi,) ['ft,i5.) ... 

: 

2 

\Value(ln Rs/•) 
(� (� •. li�.>)__········ 
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N,C.R,B (q;i.lft.JITVft) 

--1.1.F,-l(���-9) 

13.Actlon Since the above Information reveals commission of offence(s) u/• as menttoned at 
(� �: U. �.� JfQ) � �T 11'><'1'11�� � 3l&qi(ilM'\ilil 3'\'R'T'-1 �.) 
(1) Registered the case and took up the or(�) 

lnv•g��•tfon: (lllt>'fU1 ��fl)� 3fl� <fl{IWlt tfi'Pi
mft ): 

121 Directed (Name of 1.0.} (<ftfffi �-mt '1Tlf): RAFIK MOHAMED SHAIKH 
Rank (�): HC (Head Constable) 

No,(�.): 15101000362RMM to take up the Investigation (� (flfffi � � �) or (fW<n}
(31 Refused Investigation due to (vm �� ot:ITT'l' 1'Rll7.fl:ff -fll'SR �): 

or (�, 4'11-<0!l'io\ otim lfR'UlITTf �R �I) 
(4) Transferred to P.S.(� � � � 'fll'T � � ,ffif):

District{�):
on point of jurisdiction (if;) t�rffl�H ;)i cf;HUf !>�Tii�<'I)

' F.I.R. read over to the complainant/ Informant.admitted to be correctly recorded and a copy
g!v!'n_ to the co:J:flainant / Informant free of cost, (Jleiii � nallNl-<IC'il� <rr-q:i <:ll<!I��. �
� � <: � � 3ffiUl <1aii�Gl�l611� � ll<1 � �.) 
R.O.A.C.{31R. 3IT .� .�.} 

14.Slgnature/Tllumb Impression of the complainant/
lnformant.(cti1ii-<Gi·mfl� �-� �/3Plof):

15. Date and time of dispatch to the court (�
QIMi:-41:efl mfuJ Cf�):

3 

a
V 

Signatur �� I.(• - lice
Statlo�I�
Name�ft'flh6�rffii'1R 
Rank(lf<:): I (Inspector) 
No.("{l,): 

-
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FIRST INFORMATION REPORT 

(Under Section 154 Cr. P.C) 

N.C.R.B

1.1.F.-I 

1. District: Pune Rural *P.S. (Thane): Lonavala

Rural *Year 2022 *FIR No. 0130 *Date and Time 

of FIR 27/07/2022 16:25 Hrs. 

2. 

Sr. No Acts 

1 IPC 1860 

3. (a)Occurrence of offence:

Sections 

379 

Day: Friday Date from: 15.07.2022 

Time Period: 4 HR Date to: 15.07.2022 

Time From: 11:00 Hrs. 

Time To: 11:00 Hrs. 

(b) Information received at P.S.:

Date: 27/07/2022; Time: 14:00 Hrs.

(c) General Diary reference

39 
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Entry No. 011 Date & Time:27 l07 12022

16: 15 Hrs.

4. l}pe of Information: Written.

5. Place of Occurrence :-

1. (a) Direction and distance from P.S. : East,

25 KM. Beat No. :-

(b) Address :- Chavsar

(c) In case, outside the limit of this police

station, then Name of P.S. :

District (State):

6. Complainant/ Informant :

(a) Name : Sameer Bharat More

(b) Father's /Husband's Name:

(c) *Datef Year of Birth : L99L

(d) *Nationality : India

(e) *UID No. :

(f) *Passport No. :

*Place of Issue :(f) *Date of Issue :

40
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(g) ID Details (Ration Card, Voter ID Card,

Passport, UID No., Driving License, PAN)

S.No. ID Tlpe ID Number

(h) Address :

(i) Occupation :-

fi) Phone number : Mobile no. :9 l-97 6448 1 1 1 1

7. Details of known/ suspected/unknown

accused with full particular :

1 Present Address Sangvi Pune, Lonavala Rural,

Pune Rural, Maharashtra, India.

2 Permanent

Address

Sangvi Pune, Lonavala Rural,

Pune Rural, Maharashtra, India.

No.

Name Alias Relative's

Name

Present Address

1 unknown 1. Address not

known, Lonavala

Rural , Pune Rural,

Maharashtra, India.

47
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B. Reasons for delay 1n reporting by the

complainant / informant:

9. Particulars of properties of interest:

10. Total value of property (In Rs/-):-

1 1. Inquest Report / U.D.case No. if any

S.No. UIDB Number

1 2. First Information Contents : -

Sameer Bharat More, Age 31 years, Occupation:

Service, Village Sanghwi, Pune, Mobile no.

97 64481 1 1 1, state on visiting Lonavala Rural

Police Station personally that, I am working as

Branch Engineer for Sub Irrigation, Sub Division,

Pawna Nagar, Talegaon Dabhale from

05.01.2022. I am residing at Sanghwi with my

S. No. Property

Category

Property

'lYpe

Description Value

(In

Rs/ -)

42
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family. Irrigation Sub Division Pawna Nagar

Talegaon Dabhale received complaint from

Tahsildar Office Vadgaon Maval regarding land of

Water Wealth Department acquired for Pawna

Project. Hence, I and my staff Chintaman

Shripati Kondhare and Dattatray Ramchanra

Ghardale visited Village Chavsar, Mene Basti,

Survey no. 74 on 15.07.2022 for inspection

there, when observed general mines stolen on

digging there and observed the place digged there

is leveled with putting soil. Soil, stone and sand

at the said place digged is admeasured about 2 1-

16-3.5 i.e. about 415 brass worth about Rs

2,50,00O/-. So this is my legal complaint against

unknown person, that somebody unknown

person stolen with intension of fraud purposely

for own benefit, the general mines worth about

Rs. 2,50,000 l- on digging at Survey no. 74, Mene

Basti, Village Chavsar of Water Wealth

Department acquired for Pawna Project at 11:15
43
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a.m. on 15.O7.2022. I read print of my statement

recorded over computer as true and correct as I

stated.

1 3. Action taken: Since the above information

reveals commission of offence(s)u/ s AS

mentioned at

(1) Registered the case and took up the: Or

Investigation :

(2) Directed (Name of I.O.): RAFIK MOHAMED

SHAIKH

Rank: HC (Head Constable)

No.:15101000362RMM to take up the

investigation or

(3) Refused investigation due to:

(4) Transferred to P.S. .:

District :

on point of jurisdiction.

or

44
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F.I.R. read over to the complainant/informant,

admitted to be correctly recorded and a copy

given to the complainant/informant, free of cost.

R.O.A.C.

14. Signature/Thump

impression Of the

Complainant/Informa

nt.

sd/-
15. Date & Time of

dispatch to the court :

Signature of the Office-in-

charge, Police Station

Name: - Nllesh Pandurang

Mane.

Rank- I (Inspector)

No.:-

45
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N.C.R.B (�.�.3ITT.ifl)
1,l;F.--1·(�4))pa 3l���-o1 �� - 9) 

FIRST INFORMATION REPORT 
(Under Section 154 Cr.P.C.) 

W?-ri � 3IBq@' 
(�9l\�tli't��mt-m) 

1. District (�(YITT): � mlftur 
FIR No.(>f� � sf>.): 0197

P.S.(oTUr):· ·6lrotWciof �
Year (cTlf): 2022

Date and Time of FIR (>f. �- � 3lffer tio):09/11/2022 19:41
2. ····· s·�No� TActs·c�> ······•···:s

e
ctfon!id�f ··· ··· 

(3l.w.) 

r···-···-···1··-····· ;�� f.mful 9C�o ·�l9� ·········· . . . ·• ........... . 
3. fa> Occurrence of offence (�:..$frJf�): ......................... - . ·-···· ... ---· ..

1. Day(�): � Date From {� qRff): 
Time Period � 4 Date To ( � �): 
{mt:ft): Time From (4&i41fl:rf): 

Time To (�qmf); 
(b)lnformation received at P.S. (� f1'io51&l<.'1 � �):

08/08/2022 

08/08/2022 
11:15 � 

11:15 � 

Date (�;:rtq, ): 09/11/2022 Time (�oo): 19:00 � 

(c) General Diary Reference (x)\l'f-il9'i:tl �-4 ):
Entry No. (-TTG sfi.): 018

Date & Time (�T<P 3lffeT �oo): 09/11/2022 19:31-�

4. Type of Information pnfITTftqr >lcfITT): �{jj
s. Place of Occurrence (�): 

1.(at Direction and distance from P.S.(� a1oit1q1�1 �m 9 m):

�. 25 � Beat No. (f<R: 'ffi'.}: 
(bJ Address (tfffi): crR>, � 

(c)1n case, outside the limit of this Police Station, then
(m � dlOllt'U!f 54ftaJl8-< �Hk·llltl):
Name of P.S.(� olOlll'i) 1T9):
District( State) (�(ffi'tf)):

1 
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10 Total value of property (In Rs/-) 
(� ���'-H '11<:'i'l"d� � � (�. �)): 

N.C.R.B (�-�.3lR.ifi)
1.1.F.-I (({4?t.:rct � � - l\) 

11.lnquest Report/ U.D. case No., If any
(�� 311;cf@/ 3fqj�(f �� �� �-,-� 3l'{1<."ll lfl)): 

S.No. .. t11·oe Number 
)(3l.�.) (�.3ml-�.ift.A'5.) 

12.Flrst Information contents ('Sll?fll � 54>)4,a ):
llffl';:JTq � � '1m �. qtf-31� '-TGT- �. �- � gur, i:rr-i - 9764481111

�&, &1f0llqo61 mtfiur q)-� ��R i)� � �· �· iJJtiff� � ch1 .:ft 05/01/2022 �
� � v1&1RhF1 � qcHHl'I-<, ��*it mm�� �'1ugf,)fi �. �
llM ���lfl5 m11<fi � mUffi :mt 

� �4,c,qm1d1 fiq1cfta �&ic=,;QI � � � � � asff!MG!X ct,t�f&\ll � 'TTq'oo
� � 19/0712022 � '11<i1Rh-1-1 �� qq-11-1111-<, � � *� � mH � �
fact,rofl 'CfT6Uft q5,i(o�1+Hdl � � 11M f15q-,t�. RhW·IOI � � q c:=ctt�ll � � 3ffi �
08/08/2022 � � qW � � � -9frq � \J1TcA" � � � 42 1,� � 3TT,c'11 � 

i<l¢1ofl '3dtg?i � rftur � � $c--41tj ��r.,m � q�\!i�l:
cfitoft 4lq{H� qraft· �

3-lfli;rql� 11N QUI' �1Cf<:lT �- c'Rt � 04/11/2022 � � � � � � m 
faq51u1f§"i �cf��� 4�SllOI 2230 �cf� vflcfUT m � � � � 1,TCl 1) 
72x50xl0 � 2) 197xll5x25:f: � �-ur 6024'ITTfl' � � f5cfilUT� � �Fl 
600� � ffll wnu,- � 49,52,400/- �-gm�� mur � 10 � 12� � 
� ,.W(-16-lll� tlSllJf<:'l � � 1-l"t'A � faq-,101tl ·� cf>Tu'T R<-1fit4l'1fi� 3FHi;rql� �t;.,Rl 3TTc?i 

cRt 08/08/2022 � � � � � -i -96ct � � � � ;:t 42 qq;:n �¢("\-\1-fllal 
'<i414'ci �&lC"'UI '11<1��� 4>1□fta-ft 3Tsm=t �fllil-1 Gffi-i-i � 49,52,400/­

� fc),9cft-tj tftur � � � cmm'.TT cfR1m � C'l6ll�'tjl �Ff�� '1_C)� 3Tffi �� 
tfmT � � � � �� ffif>R 3m. ��..,..,. 

-i,mT Wl0Jlcf51cl�<'1 Eki6'&11 fchllf41 � 6T -i=w--� cfil�eflll1cix -i:ft' � � m � WTOT �
ffisRqffit�. 

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2. (�clclt cf;li{ctl�: iITTf sf;.� ll� �
4>d�I if5<rl'ilrill) qfu, 3i15cl l<.'1 lq+i-1 �TU �'5C"l11� .)

(1) Registered the case and took up the investigation:
(S4Cf>'(Of �1Gf4� an-fur <14lfil� cpTq 6Tcft �):

<2J Directed (Name of 1.0.) ((fqffl �-ffl �): 
RAFIK MOHAMED SHAIKH

or {fflRTT) 

Rank (QG): HC (Head Constable) No.(so.): 15101000362RM 

to take up the Investigation (ffi rrqm <fi-:'.Olff� 3TimfITT �) or (�) 
<3J Refused investigation due to (� <f>l'(OI 1� � cf>-<□ll I� � �): 
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or (1:l'm ttSl\lDll'lta 'ffCl'm �� � �)

N.C.R.B (lfr{.tft,31l�.�)
1.1. F .-1 (tr�cp ct 3f .:��crr CITT4 • 9) 

(4) Tran1,.rrad to P,S.
(!f!T 5�4lq5j QT� 3ffi� 'fliT tm-ft� diU�j� ';flcf):

District (fflt'<;er):
on point of Jurisdiction (cfrl' � � cf>RUT °S''fdia�a)

F.I.A. read over to the complainant/ lnformant,admlttad to ba correctly
recorded and a copy given to the com�!��ant / Informant free of cost. (>fer=J 
� ('ldSfi(c;r-<r<"f r/u◄-tlctr � c::1'{!Jrct�, ifmR · 31-fi("<4f� � -i:rR � anfbr
ct d> N <':I'< I <'I I/& tt,t1 cl r 6 ai-tl:eft >Rf � fm;ft. ) 
A.O.A.C.(�. 3ll .� .�.) 

14 Signature/Thumb impression of the 
complalnant / Informant. 
(<'BT>T�l�Tffi/mr" �UfT-mt:fr �/3Pfol): 

15,Date an�fspatch to the court 
(�l�l<"f�I� moo cf�): 

Slgl')ati.are of Officer in ch,o,g·e, 
PoUce Station 
(� >i'-TT� �-� ��) 
Name (;rfq): nilesh pandurang m. 
Rank(trG): I (Inspector) 
No.(�.): 
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FIRST INFORMATION REPORT 

(Under Section 154 Cr. P.C) 

N.C.R.B

1.1.F.-I 

1. District: Pune Rural *P.S. (Thane): Lonavala

Rural *FIR No. 0197 *Year 2022 *

Date and Time of FIR 09.11.2022 19:41 Hrs. 

2. 

Sr. No Acts 

1 IPC 1860 

3. (a) Occurrence of offence: 

Sections 

379 

Day: Monday Date from: 08.08.2022 

Time Period: 4 HR Date to: 08.08.2022 

Time From: 11: 15 Hrs. 

Time To: 11: 15 Hrs. 

(b) Information received at P.S.:

Date: 09.11.2022; Time: 19:00 Hrs. 

(c) General Diary reference

46 
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Entry No. 018 Date & Time: 09.11.2022

19:31 Hrs.

4. lYpe of Information: Written.

5. Place of Occurrence :-

1. (a) Direction and distance from P.S. : East,

25 KM. Beat No. :-

(b) Address :- Waru, Jovan.

(c) In case, outside the limit of this police

station, then Name of P.S. :

District (State):

10. Total value of property (In Rs/-):-

1 1. Inquest Report / U .D. case No. if any

S. No. UIDB Number

12. First Information Contents :-

Service, Village Sanghwi, Pune, Mobile no

976448tr|r I .

47

Sameer Bharat More, Age 31 years, Occupation:
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State on visiting Lonavala Rural Police

Station personally that, I am working as Branch

Engineer for Sub lrrigation, Sub Division, Pawna

Nagar, Talegaon Dabhale from 05.01.2022. I am

residing at Sanghwi with my family.

Irrigation Sub Division Pawna Nagar

Talegaon Dabhale received letter on 19.07 .2022

from Tahsildar Office Vadgaon Maval regarding

land of Water Wealth Department acquired for

Pawna Project. Hence, I and my staff Chintaman

Shripati Kondhare and Dattatray Ramchanra

Ghardale visited Waru Survey no. 96 and Jovan

Survey No. 42 on 08.08.2022 for inspection

there, when observed general mines stolen on

digging there. But it was not possible to note

measurement since rain water was logged there.

Hence noted measurement of said place on

O4.1L.2O22. Total 6024 brass of measurement

about 1) 72x5OxlO feet, 2) 197x1 15,25 feet of

48
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stone at village Jowan and 2230 brass quantity

approximately of soil and stone at village Waru of

noted measurement of said place on 04.1I.2O22

is worth about 49 ,52,4OO /- at Rs. 600 /- per

brass of total quantity of said both place. I learnt

said both quarry are in use since last lO-12

years. I observed quarry at both place are closed

since few days presently.

So this is my legal complaint against

unknown person, that he stolen taken with

intention of fraud purposely for own benefit the

general mines of Rs. 49,52,4OO/- on digging by

some unknown person from land of water wealth

department acquired for Pawna Project at Waru

Survey no. 96 and Jovan Survey no. 42 on

08.08.2022. I read print of my statement

recorded over computer as true and correct as I

stated.

49
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13. Action taken: Since the above information

reveals commission of offence(s)u/ s AS

mentioned at

(1) Registered the case and took up the: Or

Investigation :

(21 Directed (Name of I.O.):

RAFIK MOHAMED SHAIKH

Rank: HC (Head Constable)

No. : 15 10 10OO362RM to take up the

investigation or

(3) Refused investigation due to:

(4) Transferred to P. S

District :

on point of jurisdiction.

F.I.R. read over to the complainantf rnformant,

admitted to be correctly recorded and a copy

given to the complainant/informant, free of cost.

or

R.O.A.C.

50
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14. Signature/Thump

impression Of the

C ompla inant I Informant.

sd/ -

15. Date & Time of

dispatch to the court :

Signature of the Office-in-

charge, Police Station

Name: - Nilesh Pandurang

Mane.

Rank- I (Inspector)

No.:-

51
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IN THE COURT OF SANDESH SHIKE SUB DIVISIONAL 

OFFICER, MAVAL-MULSHI SUB DIVISION PUNE 

 

RTS/A/483/2020 

1. Akhil Ashok Aggarwal 

Res. Hanuman Vatika, Near Pradhan Park, 

Vardhaman Sosa., Lonavala 

Tal. Maval, Distt. Pune    Plaintiff 

 

against 

1. Tehsildar, Maval 

2.  Worker Talathi Kusgaon Bu.  

3. Behalf of Shankar Ramchandra Earthmovers Pvt. 

Ltd. 

Mr. Avinash Dhamdhere 

Address Bhangarwadi, Lonavala,  

Tal. Maval, Dist. Pune   ...the 

defendant 

 

Appeal under Section 247 of the Maharashtra Land 

Revenue Act, 1966, 

DETAILS OF CLAIM LAND: 
Name of Village S.N./G.N. Detail 

Kusgaon, Bu. Tal 
Maval 

235 Secondary 
Minerals / SR / 
178/2020 
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JUDGMENT 

 

Tehsildar Maval issued a notice to the appellant on 

10/02/2020 as the appellant has illegally Minerals 3486 

of secondary minerals from the claimed land without 

permission. After that, the appellant was fined Rs. 

69,72,000/- and the right amount (royalty) amount of 

Rs. 13,94,400/-such total amount of Rs.83,66,400/- 

should be deposited in the government treasury within 

15 days, otherwise, if the amount is not deposited within 

the time limit, as arrears of revenue, it will be recovered 

through compulsory means as per the provisions 

mentioned in section 176 of the above Act. Order of 

Tehsildar Maval no. Secondary / SR/ 178/2020 dt. 

Given on 14/04/2020. Aggrieved by the said decision, 

the appellant has filed the present appeal. 

 

An opportunity has been given to the appellant and 

the respondent who have filed the present appeal by 

issuing notices. Counsel for the appellant on the date of 

hearingthe oral arguments and considering the 

opportunity provided for hearing in the appeal 

application, the appeal is reserved for decision and is 

being decided on merits. 

According to Tehsildar Maval issued his outgoing 

no. Secondary Minerals/Kavi/178/2020 dated 
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31/07/2020, the appellant has not carried out any 

unauthorized mining but the said mining Through 

Ramesh Kumar Bajeer Shri. Done by Avinash 

Dhamdhere. 

 

The appeal application and accompanying 

documents, the oral argument of the appellant's lawyer 

and the letter from Tehsildar Maval considering the letter 

dated 31/7/2020 it appears that, 

 

Mauje Kusgaon Bu., Tal. Maval 

Dist.PuneS.No./G.No. 235 Ordered vide Order no. 

SM/SR/178/2020 dated 14/04/2020. However, the 

present appeal has been filed against the border order 

under Section 204 of the Information Act.  

 

As stated by the appellant in the said case 

S.No./G.No. 235 out of  property 00.62.50 R area 

belongs to him and remaining area 00 H. 62.50 R area 

belongs to Kumari Ramesh Kumari Wazir. Respondent 

no. 3 Permission has been sought from Tal.Maval to 

carry out excavation in the claim area on 20/12/2019 

and Tehsildar Maval has asked him for permission and  

Tehsildar Maval issued his order No. Secondary 

Minerals/SR/83/2019, dt. 20/12/2019 from Tehsildar 

Order No. Secondary Minerals/ SR/14/2020 dt. 
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22/01/2020 another 500 Brass Murums have been 

granted permission to mining. 

 

Respondent no. 3 has taken up two roads for the 

Lonavla Municipal Council i.e. the road from Bharat Saw 

Mill to Hanuman Hill and the road from Hanuman Hill to 

Kusgaon boundary and the said Murum has been used 

for the same. The road from Bharat Saw Mile to 

Hanuman Hill has been approved bill for the respondent 

no.3 on 21/01/2021 from Lonavala Municipal Council 

and the royalty has been deducted 6,14,774/-. Also, the 

road from Hanuman hill to Kusgaon border work Bill has 

been approved on 21/01/2011 and in that bill 

6,22,928/- has been deducted as royalty.On 

28/02/2020abovesaid amount through Municipality 

received to Tahsilda rMaval on 28/2/2020 by challan. 

Respondent has excavated 1000 brasses and for further 

excavation, Lonavla Municipal Council has given 

Tehsildar Maval a total amount of Rs. 12,37,702/- is 

paid by currency. Thus, Tehsildar Mavalhas been 

received an amount of Rs. 17,03,902/- as royalty.Out of 

which for the Rs. 3468/- royalty amount for brass 

mining is Rs. 13,94,400/- after deducting the remaining 

amount of Rs. 3,09,505/- is deposited with Tehsildar 

Maval for excavation. Despite this, Tehsildar Maval has 

passed a penal order. 
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Government of Maharashtra Notification No. Minor 

Minerals 10/0416 P. No. 302/KHdt. 14/06/2017, no 

penal action shall be taken against the contractor if he is 

doing the work of the Government and if he has paid the 

dues within 30 days of the notice. 

Accordingly, as the respondent No. 3 had already 

paid the amount as royalty to Tehsildar Maval for 

excavation before the order, Tehsildar Maval passed his 

order no. Secondary / SR/ 178/2020 dated 

14/04/2020, As I have come to the conclusion that the 

order of penalty passed for mining is prima facie 

defective and it is appropriate to cancel the said order, I 

am giving the following order to the Principal Sub-

Divisional Officer Maval, Sub-Division Pune. 

ORDER 

1) The appeal is allowed.

2) Tehsildar Maval no. Minor Minerals/ SR/178/2020

dt. 14/04/2020, the order given on is being

cancelled.

3) A written understanding of the said order should be

given to all concerned.

Pune 

468



dt. 7/1/2021 

 

(Sandesh Shirke) 

Sub Divisioin Officer 

Maval-Mulshi Sub Division, Pune 

 

Copy: Tehsildar Maval for information and further action. 
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lcl srflq rcrr{l qnrdlo ill-flF+-q, qs, TFr{Fr q++fr ilS-q sEf-fa tqlrfTfr gttaq
rnQtqr drqrr trtrd-ffi qtoaqyqrffi;ro wrnfr T6mrr{r6 q-ff TqR ovc fr
cailBo rr6q-d zFt-qkilqrfl, wIIFrfi Httsq w*elzil orqlgqro ea-s"qfr Elqu-qtcT

EXHIBIT R 5 COLLY
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ilrfl-{ cRTTo Fclol s+{- ory?oqffr .m ifffq-1

qrdl. er$r+o arqP6-q qfl+fl 3Tfunrqur irem orqehr orr+r{-qr rrnsr tuqrd
qlcll.

(Q) Tlrflfr-q, q6, qErfl;I qfrtr4T fuqr r€IrFro Errq s{a}ar s;ffi5, t'rfidqT
qrtms Glfufi.qur graqrt Fndnrfl Grreqrs wq-r 3{k6qq drt.nrd ftsrfu-a
oqu-qrfrormoyffi.

€t fleffiq wtr{ffia effirmquns'cfrw 6rd fl ury qfiq tuT ft{Tmrqr drarro

cili .fl flEcrm* wqr+sffi orB. erye rrmffiq qdl+qr ETqfrd ffif-qf,

aardl/qsd'srld[orfr, aq qftftar qrqdlo {e{tl={o qq srff{rffr, rrrrr{Fr q

*.t6qfoo qfifiar qr+dld qdfu-a qm+ir6, qrnwfu;i;i gwtDmffi 31rfu s6u

trfi-{ulrfl amB'qqq-{ ql ftqmqr f,rarcr cnB .qr frrnqrqrf.4T+qr Ta{TF{qt

qtWl qrfr qrmra qtfrflrf, fuqk ffi qrflr Eqrfr- fu-qls srqs o-qu-qrfr
q-Erq{t{ tq''6i.qrrfi 'afi ;{rsERErfr *ief Erf, rf{sqwqwErfr lif }.f, mocinrcr{
iD--{ffi.

G) q-4 frrcrdfd qftffiErelq( sftss, ffiir f,{t, frrqk qfqd o{+f,rqf,
sEf'fa fu€ETfufirfi utfr {s{ sqqq {rT{ ffirc a[t{TrEqr cr-gvlTt 6Tffi 6{rdl.

g''fr TIIflq qRfrflfi TldfifE ilq-{fall www.maharashtra.gov.in qI q?tf,{af6]zft

sqtr.&I E {lqffl 3ildr sqq srqr Hil-dtf, ?o9tr9090988re8?o?93 erw qlt EI 3{r+{r

frfi.d wrrfti qmrf6-a o-s-{ 6l-duskr t-d sTt.
qdrttETi qr.'qqrd qrtql 3trtnrgTr R q qHri.

Sunil
Shridharrao
Kothekar

{fte, ltkl
!ir, 

+.rqfsr €{ffi, qrstqqqfuqn

c) sd ftqr.ffq fiEffi,
rt qqw{l o.[gffi q qztrd {, qfr eif}r$v, rErrIE {mt, gq.

ll udfWforflzsTT{fri"grffi
ul wdrafro-sn
9) qar$slqto, *siq ergduenzMm, rr6t{rq{rrq,(e )Io-$.

lgdtffir

DieEly dgd by $l
shrUlsEK&rr
DN: CN = Sql shdf,Eo
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E) +rar$qrqro, #qrq 3r-f,Aq-flr#qrr{kri, q€rsrE {r*,q,(? )qrrT{
s) * W q{arfta q-d 6rqtn-ii Bq-fl Pt-q/H-dfl hE, qdq-d E a;r fr n m, rara+, 5e-{ -

z) qi.qfr tr6{p}qd utq{frflHq.
31 q1.rr*urdl (qdq'-d) qrA smrfr sfuq.
io)srun f,84 shq g-gqo qii P+owffiq T{drrrfi, q',rdrq,g{*-

e e ) iiur guq qffi 
e-O 
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9 tr) 

ysn ffi q, nrpg ft6rg ft qm, qH ds s6rrr6, qaraq, g+$- a e
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1 

To prohibit, demolish, 

complaint against 

encroachment on 

government property. 

GOVERNMENT OF MAHARASHTRA 

REVENUE AND FOREST DEPARTMENT 

GOVERNMENT CIRCULAR NO. L-

07/2013/C.N.374/J-1 

WORLD TRADE CENTRE, CENTRE-1 

BUILDING, 32ND FLOOR, 

CUFFE PARADE, MUMBAI-400005.  

DATE: 10 OCTOBER 2013. 

Reference :- 

1. Government Circular no. L-03/2009/C.N.13/

J-1 dated 07 September 2010.

Information:- 

Order is passed from time to time to prohibit 

to encroach the government property and to 

demolish immediately the encroachment 

developed, but still government observed not 
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acted seriously regarding same by zone. 

Sometimes the people nearby government 

property, local people object against 

encroachment, when the local people is most 

likely to not to affect the law and order if objected 

against encroachment. But the home department 

brought in attention, that the police not acting 

effectively since the government not compliant 

regarding ownership of land. Accordingly our 

department instructed all Zonal Officer under 

Government Circular dated 07 September 2010. 

Complaints of public representative and people 

are brought into attention of government since 

Zonal Office not acted seriously regarding 

instruction passed under government circular 

dated 07 September 2010 by government. 

Accordingly government is considering to instruct 

the Zonal Officer again.  
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Government Circular :-  

 Attention of Zonal Officer is invited under 

this order to government circular dated 07 

September 2010 to act immediately by Zonal 

Office on above points. And accordingly the 

following order, instruction are passed hereby 

again under this order.  

 
(1)  To exhibit clearly in local revenue office, 

local self governing society office on drafting 

list with plan of open, public land of 

possession of concerned local self governing 

society and government, open, cattle field 

land in rural, urban zone. To provide 

warning of legal action if encroached the 

government property. 

 
(2) To act to demolish immediately said 

encroachment if observed developed on 
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government, open, cattle field land and 

public, open land of local self governing 

society.  

 
(3) Concerned department is responsible for the 

said government land to prohibit to 

encroach. Hence the local officer of 

concerned ward, society should be careful to 

complaint to police immediately of the 

possession of the ward of the government 

land of concerned Village President, Town 

Council Chief Officer and in other case 

regarding land of local forest officer, cattle 

field and public property regarding forest 

land, concerned talathi and ward officer 

regarding government property. The senior 

should act on confirming responsibility 
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against concerned, if passed the 

responsibility to complaint on each other.  

 
(4) To act under said order on contacting 

immediately by concerned collector to 

prohibit encroachment in all district, to 

demolish, to compliant.  

 
This Government resolution as been made 

available on the website of the Government of 

Maharashtra www.maharashtra.gov.in and its 

code is 201310101647420219.  This order is 

being attested with a digital signature.  

 
By order and in the name of the Governor of 

Maharashtra.  

  Sunil Kothekar 

Executive Officer, Revenue and Forest 

Department. 
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Copy 
1. All Divisional Commissioner.

2. Commissioner and Director of Estate, Land

Records, Maharashtra State, Pune.

3. All Collector/Upper Collector.

4. All Tahsildar.

5. Account General, Pay and Accounts/

Accounts, Maharashtra State-1, Mumbai.

6. Account General, Pay and Accounts/

Accounts, Maharashtra State-2, Nagpur.

7. All Officer, Deputy Secretary, Assistant

Secretary of J. Group, Revenue and Forest

Department, Ministry, Mumbai.

8. Private Secretary for Hon’ble Revenue

Minister.

9. Private Secretary for Hon’ble State Revenue

Minister.
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10. S.E.O./Personal Assistant of Upper Chief

Secretary, Revenue, Ministry, Mumbai.

11. Personal Assistant of Upper Chief Secretary

Home, Ministry, Mumbai-32.

12. Personal Assistant of Principal Secretary,

Village Development Department, Ministry,

Mumbai-32.

13. Personal Assistant of Principal Secretary,

Town Development Department, Ministry,

Mumbai-32.

14. Legislative Board Library, Legislative House,

Mumbai-32.

15. Directorate of Information and Public

Relation, Ministry- Mumbai-32.

16. File Copy, Office J-1, Revenue and Forest

Department.
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Law Officer <lawofficerpune@gmail.com>

proof of service for reply affidavit in OA 103 of 2022
1 message

Law Officer <lawofficerpune@gmail.com> Mon, Apr 17, 2023 at 6:14 PM
To: sdkadvocate@gmail.com, Samridhi12318@gmail.com, sangramsinghbhosale@gmail.com, secy-moef@nic.in,
"envis.maharashtra@gmail.com" <envis.maharashtra@gmail.com>, eeird.punewrd@maharashtra.gov.in, "ccftpune
ccftpune@gmail.com" <ccftpune@gmail.com>, National Green Tribunal Pune <ngt-pune@gov.in>, ngt.filing@gmail.com

Please find herewith attached copy of reply affidavit filed on behalf of R4 and R5 in OA 103 of 2022 before the Hon'ble
National Green Tribunal. 

reply affidavit r 4 r 5 103 of 2022.pdf
25225K
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